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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No. /499/93 
T.A. No. 

DATE OF DECISION 16/9/1993 

Vitbhi K.Parmar 	 Petitioner 

ir. I.A.pandca 	 Advocate for the Petitioner(s) 

Versus 

Union of India & others 	 Respondent 

ir. Akil Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. .c,3hatt 	 : Judicial Member 

The Hon'ble Mr. i..io1hatkar 	 : Administrative Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Vithalbhai themabhai Parmar, 

Assistant Director Telecom(Lutal), 
Office of the Chief General Managr, 
Gujaiat 2eleL.:ort.Circle, 
ashram oad, 
Ahmedabad 	 . .Applicarit 

Advocate 	: Mr.I.1.Pandya 

versus 

Union of India, 
Notice to be served on 
he Chairman, 

Department of Telecommunications, 
Sanchar Bhavan, 
parliament Street, 
New Delhi-hO 001 

ChieE General Manager, 
Gujarat Telecom.Circle, 
Kha npur, 
ithniedabad-380 001 	 ..Respon&nts 

Advocate 	: iir.Akil Kureshi 

ORAL JUDGEMENT 

O.A.499/93 

Date: 16/9/93. 

Per : Ho&ble Shri ic.C.Bhatt 	 : Member (j) 

Learned advocates are present. Heard 

iir.i..i.?aridya for the applicant. Mr.Akil Kureshi for the 

respondents waives notice and appears. 

2. 	 we admit this matter and we dispose 

of this matter by giving directions to the respondents. 

~Z 
	

3. 	 The learned advocate for the 

applicant agrees to supply Ve copy of this O.A. to the 

learned advocate for the respondents, ir.Akil (ureshi 
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within 2 days. The Registry to return the copy to him to 

enable learned advocate i,ir.Pandya for the anplicant to 

hand over the copy to learned advocate Ur.Kureshi. 

4. 	I 	It is the case of the applicant that the 

Disciplinary Enquiry against him by the respondents is 

relating to the alleged incident of the year 1982-83. 

The cháLge sheet issued to ht the applicant is produced 

at Annexure A, which is of May,1993. The learned advocate 

for the applicant submits that the respondents have at 

Annexure 3, given the list of documents by which the 

respondents want to prove the articles of charge sheet 

against the applicant. He submits that the respondents 

have given copies of documents of that list except 

sr.rio.5 and according to him this is an important 

document to prepare the statement of defence. At this 

stage, we have no material to verify whether this is 

such a document without which a statement of defence 

cannot be prepared by the aplicarlt. However, the 

respondents may consider this point and may give copy 

of this document at sr.no.5. of the list or ray give 

the reasons why they cannot give the copy of the said 

document. The applicant has already written a leter 

at Annexure A-i, to the respondents on 16/7/1993. The 

respondents to decide this point of giving copy of the 

said document within 15 days from the date of the receipt 

of this order. The applicant then to file statement of 

defence at the earliest. Though, at this stage, we cannot 

give the relief which is sought by the applicant by 

f quashing the enquiry on the ground of delay but we can 

certainly direct the respondents to complete the enquiry 

within 6 months from the date of receipt of our order. 

The application is therefore,disposed of with the above 
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directions regarding the supply of the copy of the 

document at sr.no.5. of the list Annexure 3, and that 

the respondents to complete the enquiry against the 

applicant within 6 months from the receipt of our 

order. It would be in the interest of applicant to 

give full co-operation to the respondents in proceeding 

further with the enquiry. We hope that tke urincessary 

adjurnments will not be asked by him in the proceedings. 

The 'application is disposed of accordingly to the 

abovie directions. The applicant would be entitled to 

take further steps on completion of the enquiry. 

(.c.BHT) 

Adrnn • Member 	 Judicial Member. 

Date; 16/9/93 	 Date: 16/9/93 

SSH 



M.A293/94 in O.A49/93 

Date 	I 	Office Report 	I 	 0 R D E R 

9/6/94 1 	 I 	14.A.293/94 in 0.A.499/93 

M..293/94 for eenion of time. M.A. 

allowed. Time is granted upto 31/7/94 for 

implementation of the judgment of the Tribunal. 

No furthet time will be given. M.A. stands 

disposed of accordingy, 

(Dr .R .iLaxena) 
Member () 

y 
(V .R adhakrishn an) 

ember (A) 

*5 sh 



M.A.293/94 in O.A.499/93 

Date 	I 	Office Report 
	

ORDER 

9/6/94 
	 If 

	
M.A.293194 L.QthA22 9  

If 

M.A.293/94 for 	enion of time. M.A. 

allowed. Time i3 granted upto 3 1/7/94 for 

implemorttation of the jr1gment of the Tribunal. 

No furthet time will be given. M.A. stands 

disposed of accordingy. 

(Dr .R .K.Saxn) 
Mernbr (t7) 

(v.i thai.rii n) 
%ember (A) 
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C NT PJL_DflL lIST R1 T IVE TRIBUNAL 

HJEDB D 3E N: H 
___ 	 AHMDPBD. 

	

pplicat ion No. 	 of 199 

Transrer 1 pplicat ion No 	 Old writ Pet. No. 

C E R T I F I C \ T E 

Certified that no further action is required to be tnken 
and the casc is if-b for consignment to the Record Room (Decided). 

Dated 

Counte rs igned : 

\ 
Sect ion Off icE,Court Officer 	5ign. ot the Dealing assistant 

_A 
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